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Abstract of the Proceedings of lhe Council of the Governor General of India
assembled for the purpose of making Laws and Regulations under the
provisions of the Act of Parliament 24 & 85 Vie., cap. 67.

The Council met at Viceregal Lodge, Simla, on Thursday, the 14th May, 18865.
PrESENT:

Iis Excellency the Vieeroy and Governor General of India, x.r., @.c.B.,
 G.C.M.G., G.M.8.I., G.M.LE., P.C., presiding. '

His Honour the Lieutenant-Governor of the Punjab, LL.D., K.C.8.I., C.LE.

His Excellency the Commander-in-Chief, G.0.B., C.L.E.

Lisutenant-General the on’ble ‘I'. F. Wilson, ¢.1., C.I.E,

The Hon’ble C. P. Ilbert, c.1.E.

The Hon'ble Sir 8. C. Bayley, K.0.8.1, C.LE.

The Hon’ble T. C. Hope, ¢.5.1., C.LE.

The Hon’ble 8ir A. Colvin, K.0.M.G., O.LE.

The Hon’ble W. W. Hunter, LL.D., 0.8.1., C.L.E.

LOCAL AUTHORITIES LOAN ACT, 1879, AMENDMENT BILL.

The Hon’ble Mz. Horr introduced the Bill to amend the Local Authorities
Loan Act, 1879, and moved that it bereferred to a Select Committee consist-
ing of the Hon’ble Mr. Ilbert, 8ir S. Bayley and the Mover.

The Motion was put and agrecd to. ¢

The Hon’ble Mr. Hork also moved that the Bill and Statement of Objccts
and Reasons be published in the local officinl Gazettes in English and in such
otler languages as the Local Governments think fit. .

The Motion was put and ai;rced to.

LAHOBE TRAMWAYS BILL, 1885.

The on’ble ME. TLsERT introduced the Bill to authorize the making, and
to regulate the working, of Strect Tramways in Lahore, and moved that it be
roferred to o Seclect Committee consisting of the IIon'ble 8ir 8. Bnyley, Mr,

Hope and the Mover.
The Motion was put and agrced to.



454 TARIFF; MAD. CIV. COURTS; OLN: PROS. GOVI. WARDS,
[Mr. Ilbert ; Sir 4. Colvin ; Mr. Ilbert.] [14ro May,

The TIon’ble Mr. ILsrrr also moved that the Bill and Statement of Ob-
jects and Leasons be published in the Punjab Government Gazetle in English
and in such other languages as the Local Government thinks fit.

The Motion was put and agreed to.

TARIFF AOT, 1882, EXCISE ACT, 1881, AND BENGAL EXCISE ACT,
1878, AMENDMENT BILL.

The Hon'ble 8ir A. Couvin presented the Report of the Select Com-
‘mittee on the Bill to rcpeal part of section G of the Indian Tariff Act, 1€82,
and to amend the Excise Act, 1881, and the Bengal Excise Act, 1878.

MADRAS CIVIL COURTS ACI, 1878, AMENDMENT BILL.

"‘The Ilon’ble MRr. ILBERT moved for leave to introduce a Bill to amend
the Madras Civil Courts Act, 1878. Ho said :—

“The Government of Madras, on the recommendation of the High Court,
has proposed that the Madras Civil Courts Act of 1878 should be so amended
as to enable the Government to confer upon District Judges and District Mun-
eifs the jurisdioction of a Judge of & Court of Small Ounuses for the trial of suits
cognizable by such Courts up to the value of five hundred rupees, and to re-
move the doubt whether more than one Munsif can be appointed to exercise

jurisdiotion in tho same local area. ‘I'he object of the proposed Bill is to give
effect to these proposals.”

L
The Motion was put and agreed to.

OENTRAL PROVINCES GOVERNMENT WARDS BILL, 1885.

The Hon'ble Mr. ILpErT-moved for leave to introduce n Bill to make

better provision for the Superintendence of Government Wards in the Central
Provinces. He said :—

‘“ At prescant the law upon this subject in the Central Provinces is in a
very uncertain and uosatisfactory condition. The Judicial Commissioner has
ruled that nothing calling itself a Court of Wards can be regarded as assuredly
having legal existence in the Négpur distriot. This ruling affécts all the
southern districts of tho Provinces. Again, it has lately been discovered that
thero is no satisfactory ground for holding that the Bengal Regulations regard-
ing the Court of Wards have been extended to the Nimgr district ; and even in
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tho northern districts, where theso Bengal Regulations aroin force, the law is not
onasatisfactory basis. Thore ave doubts as to the powors possessed by the Oourts,
and thore aro a good many points on which it would be well for the Ohief Com-
missioner to be in a position to issuc clear and definito instructions to the
adtliorities who have to administer the jurisdiction. I'he Chicf Commissioner
has now at his command, in the latoly formed Agricultural Department, machin-
ery available for the supervision of estates belonging to Government wards,
and, this Deing so, he has urged that legislation on this subject should not ho
longer delayed.  Ilis suggestion is that legislation should tako the form of
a chapter which formed part of tho Central Provinces Land-rovenuc Bill when
it was originally introduced, but which was alterwards omittod from that Bill
because it was considerod incxpedient to complicate tho measure by adding
provisions which were noié.plcm-ly and closely connocted with the main subject-
matter of the Bill. Wo have adopted this suggestion, and the Bill which I am
asking for leave to introduce is based upon that omitted chapter, which has

beon revised and modified after very careful comparison with the law in
force on the samo subject in the Punjab, the North-Western Provinces, Oudh

and Bengal.”
The Motion was put and agreed to. .

Thoe OCouncil adjourned to Thursday, the 28th May, 1885.

D. FITZPATRICK,

SIMLA ; } Secretary to the Governmen? of India,

The 165th May, 1886. Legislative Depariment.

Gort. C. I, Prom, Bimula,—Nu. 100 L. D.--27-5-85.—310.





